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Newsletter’. Copies of this publica
tion are being sent to the Parliament 
Library regularly.

(b) An industrial licence is issued 
with an initial validity period of two 
years within which the entrepreneur 
is expected to commence commercial 
production. Since the above said 
licences have recently been issued, it 
is too early to state their actual imple
mentation position. These would be 
at various stages of implementation.

(c) At present, there is no such ge
neral proposal. However, it is open to 
Government to review decisions on 
merits.

PobUc Grienvances Redressa/ Machi
nery for Civil Bodies in Delhi

500. SHRI SANAT KUMAR 
MANDAL: Will the PRIME MI
NISTER be pleased to state:

fa) whether the Government are 
aware that the existing Public Grie
vances Redressal machinery at the 
level of Municipal Corporation of 
Delhi, Delhi Electricity Supply Undet- 
taking and the Water Supply and 
Sewage Disposal Undertaking is most 
inefficient and ineffective;

(b) whether thousands of the aggri
eved residents in the capital have »o 
deil with these authorities daily/par- 
tic jlarly highlighting the havoc played 
by the computer, over-billing etc.;

(c) whether letters written to the 
higher authorities in DESU and 
Water Supply Undertaking are not 
even acknowledged;

(d) whether the genuine grievances 
of the public remain unattended due 
to the total apathy and callousness of 
the officers in these Civic bodies; and

(e) whether the Government pro
pose to bring these bodies under the 
central control or designate tome au
thority to  deal with the redressal of 
these complaints?

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN
SIONS (SHRIMATI M ARGARET 
ALVA): (a) to (e) The machinery
for attending to public grievances has 
been operative at different levels of 
the Municipal Corporation of Delhi 
(MCD>, the Delhi Electric Supply 
Undertaking (DESU) and the Water 
Supply and Sewage Disposal Under
taking. The grievances relate to 
a wide variety of services rendered by 
these organisations. Some of the 
grievances are such as can be and 
are attended to immediately. Some 
others require, in the nature of things, 
time for investigation, approval for 
financial sanctions and eventual ̂  im
plementation. Apart from their di
versity. the number of grievances too 
being attended to by these organisa
tions is also very large, running into 
thousands every year. While a sub 
stantial number get attended to im
mediately, many in the nature of 
things remain unattended to and take 
time to be disposed of.

In order to expedite disposal of 
grievances and give greater satisfac
tion to the oubUc, a large number of 
steps like simplification of procedure, 
computerisation, introduction of mo
dem office equipments have been 
taken. Desnite all these efforts, room 
for some dissatisfaction undoubtedly 
remains. The organisations are fullv 
alive to the situation and try to take 
steps for meeting this.

There are no proposals at present 
to bring these organisations under the 
central control for purposes of re
dressing public grievances.

Setting ip  of i  Station hi Antarctica 
by Pakistan

501. SHRT SANAT KTTMAR 
MANDAL: Will the PRIM E MINIS
TER be pleased to state:

(a) whether the Government are 
aware that Pakistan is also setting up 
its Station in the Antarctica;
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(b) whether it will in any way ham
per Indian team’s research operations 
there; and

(c) the conditions laid down by the 
Antarctica Treaty Nations for setting 
up of such stations there particularly 
the avoidance of any adverse impact 
• f  human activities on Antarctica?

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN
SIONS (SHR1MATI MARGARET 
ALVA): (a) Yes. Sir. The first Pakis
tani scientific expedition to Antarctica 
was launched in December 1990. 
Reportedly, there are plans for a fol
low up expedition.

(b) No. Sir.

(c) Activities by any Governmen
tal or non-Govemmental agency un
dertaken in the Antarctic Treaty area 
pursuant to scientific research are re
quired to be planned and conducted 
in such a manner so as not to adver
sely affect the Antarctic environment 
and its dependent and associated eco
systems.

Revision of Service Rales

502. SHRI MADAN LAL KHU- 
RANA: Will the PRIME MINISTER 
be pleased to state:

(a) whether there is any proposal 
to revise and update the existing ser
vice rules and orders/instructions by 
the Government to bring these in tune 
with the present environment; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN
SIONS (SHRIMATT MARGARET 
ALVA): fa) and (b) Revision and
updating of the rules and orders/ins
tructions relating to the conditions of 
service of the Central Government 
employees are done on an on-going 
basis, whenever the Government finds

the need for the same or proposals 
are received in this regard. Such 
changes cannot be brought about as 
a one-time measure only.

Employment in IFFCO

503. SHRI SANTOSH KUMAR 
GANGWAR: Will the PRIME MI
NISTER be pleased to state:

(a) the number of labourers/em
ployees estimated to be employed in 
IFFCO fertilizer Factory Aonla, Bar
eilly, Uttar Pradesh at the time of its 
commissioning;

(b) the actual number of labourers/ 
employees presently working therein; 
and the number of local people out 
of them;

(c) whether employment facility has 
been provided to ail those families 
whose land was acquired for the fac
tory; and

(d) if not. the time by which they 
are proposed to be covered?

THE MINISTER OF STATE LN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHI NT A 
MOHAN): (a) There were 689 em
ployees at the time of commission
ing of IFFCO fertilizer plant at Aonla.

(b) There are 986 employees at pre
sent out of which 308 are from Bar
eilly, District where the plant is loc
ated.

(c) and (d) IFFCO has given direct 
employment to all those land loser* 
who sold excess of 60° of their land 
for the Aonla Project. It may be 
possible to provide employment to 
other land losers subject to availabi
lity of vacancies and acquiring of ne
cessary dulls by them. The potential 
of employment for unskilled jobs is 
very limited.


